3955 Half-an-hour Discussion on
THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): . . . that the

Prime Minister is marking a statement
in the other House and she is expected
to come here round about 5.30.

—

HALF-AN-HOUR DISCUSSION ON
MATTERS CONNECTED WITH BEN-
NETT COLEMAN & COMPANY—

contd.
SHRI A. D. MANI (Madhva Pia-
desh) : Mr. Viece-Chairman, Sir, we

want to raise. .,

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN): Is 1t a pomnt of
order? What 1s the point of order?

SHRI A. D. MANI : Yes, Sir, a point
of order. Mr. Rajnarain has taken
fifteen minutes and the Minister 1s
gomng to take the required fime. We
want to put questions to the Minister

also.

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN) : Please sit down,
Mr, Mani. I will now call the Minis-
ter to reply, and then you can have
your questions put.

SHRI A. P. CHATTERJEE (West

Bengal) : We also want to put ques-
tions.
THB VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) : There are some
names here with me and I will see.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI FAKHRUDDIN ALI
AHMED) : Sir, I do not know what was
actually the purpose for raising this
discussion. n fact, when these ques-
tions were raised on one or two occa-
siong 1n this House, I had given all the
information which was at my disposal,
I have also informed the House of the
stage in which the proceedings in this
matter were pending before the Triibu-
nal and now in the High Courts of
Bombay and Calcufta. My friend has
levelled the charge that Government
have not taken any action to expedite
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these proceedings. I would like to point
out that there were two petitions filed.
One under section 398 of the Company
Law and the other under section 388B
. . . (Interruptions). Instead of giv-
ing a long statement I would just read
what happened date by date in order
to indicate how the matter srands at
present The petition under 398 was
filed on, ..

SHRI A. P. CHATTERJEE: On a
point of order, Mr. Vice-Chairman—
the hon. Mimister will kindly sit down,
The hon. Minister is trying to repeat
the statement which he made earlier
as to the proceedings under section
388B and 398. If I have understood
the discussion raised by Mr. Rajnarain
just now, the discussion that he want-
ed to raise was on a particular point.
namely, on the question of the erimi-
nal case which has been sent ts the
Attorney-General for opinon and
which has been vegetating n his file
for the last six months, and about
which Mr. Rajnarain had made some
allegations that one of the Mimisters,
namely, Mr. Dinesh Smngh, had been
talking with the Attorney-General for
an unconscionably long time and for
unconscionably long periods also, Now,
to that he will answer, not about this
388B and all the rest of it. We know
all these things. He has already said
that. It is on record. I have got it,
his answer to Question 350. Let him
reply to the specific question.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You refer to the
criminal case. All right, I would hike
the hon. Minister to refer to it, but
then he has started just now.

SHRI FAKHRUDDIN ALI AHMED :
I think Mr. Chatterjee need not be
mmpatient and need not tell me how I
should proceed. So far as I understood
Mr. Rajnarain, he had raised the ques-
tion about all the proceedings pending
before the court, and I was 1eferring
first of all to this, and then I will come
to the other point also. I do not know
why he was so impatient that before
I had concluded he wanted to tell me
how I should proceed,

(Interruptions)
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SHRI A. G. KULKARNI (Maharash-
tra) : One can understand.

SHRI FAKHRUDDIN ALI AHMED :
1 am not to be blamed; if I am inter-
rupted the time will be consumed.

Now, on the 30th of September, 1964,
the petition under section 398 was filed
before the Companies Tribunal. On
the 1st of December, 1964, applications
were filed by Shri S, P. Jain and cother
respondents for furnishing of particu-
lars. On the 21st of January, 1965,
the particulars were furnished to the
respondents. On the 3rd of February,
1965, a letter of dissatisfaction with the
particulars was filed by Shri S. P. Jain.
-:On the 21st of April, 1965, an applica-
‘tion was filed by Shri S. P. Jain
challenging the verification of the
main petition. On the 13th of May,
1965, was the order of the Companies
Tribunal rejecting the objections rais-
ed against the particulars and verifica-
tion. Then on the 18th of June, 1965,
appeals were filed by Shri S. P. Jain
in the Bombay High Court against the
order of the Companies Tribunal dated
the 13th of May, 1965. On the 24th
June and Bombay High Court granted
a stay. On the 18th October the appeal
was dismissed by the Bombay High
Court. On the 24th November special
leave petition to the Supreme Court
was filed against the order of the
Bombay High Court. It was disallowed
and on the 11th April 1966 issues were
framed by the Companies Tribunal and
the evidence of the flrst witness was
recorded. On the 29th June the Com-
panies Tribunal was still examining
and on the 30th the Tribunal was
abolished and the matter was {ransfer-
red to the Bombay High Court. From
that time the case is pending before
the Bombay High Court and directions
were issued for the preparation of a
comprehensive compilation of 511 docu-
ments including the affidavits, So far
as we are concerned we have taken no
time whatever. The matter is pend-
ing before the High Court which
directed that all these documents
should be prepared. They have now
been prepared and I understand that
the matter will come for hearing

———
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before the Bombay High Court in the
month of September,

Now I would not like to take the
time of the House in giving the infor-
mation regarding the case under 2388.
There was a writ petition in the Cal-
cutta High Court; there were appeals
thereafter. Then there has been a stay
order by the Calcutta High Court, All
these things have delayed the matters,
These are the matters which are rend-
ing under the Companies Act.

So far as the criminal matter is con-
cerned, an investigation has been
made. Now the question is whether on
the basis of that investigation some
prosecution can be launched. So far
as this matter is concerned various
aspects have to be taken into conside-
ration. We have submitted the mate-
rial collected by the investigation
pbranch for consideration by the highest
legal authority and for giving us
advice how this matter chould be
proceeded with. The matter is now
pending before the Attorney-General.

St qAES (I 9IW) 2 qRET
FIE F DFIW F T BT 2 HifH
RO Seal AT @R |

SHRI FAKHRUDDIN ALI AHMED :
As soon as his opinion is available
action will be taken by the Govern-
ment as is considered necessary. I
may point out that the Attorney-Gene-
ral has also been very busy represent-
ing the cases of India in some impor-
tant matters and it may be for that
reason that he may not have been able
to find time for this.

So far as the conversation between
him and Mr. Dinesh Singh is concern-
ed, to which reference was made by
my friend, Shri Rajnarain, I am not
aware of any such discussion which
has taken place between Shri Dinesh
Singh and the Attorney-General. I
think it is very unfair to bring in the
names here when the hon. Member
himself was not present and cannot say-
whether this discussion had teken
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place. There is nothing on the record
to indicate that any such discussion
had taken place.

Then there was the allegation that
Shri Dinesh Singh had taken plenty of
money from Shri Shanti Prasad Jain
and that is why the whole matter is
being delayed. This is also a naseless
allegation which ought not to have been
made in the absence of the Minister
‘concerned. If he wanted to make that
allegation, notice of that ought to have
been given by him. Then I would
have forwarded it and he would have
replied to it, It is an absurd allega-
tion to make : because such and such
thing has happened therefore these
things are being delayed. By this he
is not only dragging Shri Dinesh
Singh but he is also attributing motives
to me that because of these things I
am not allowing these matters to go
forward. 1 categorically deny the alle-
gation; there is no basis in the allega-
tion that because of any conversation
or because of any dealings between Mr.
Dinesh Singh and Shri Shanti Prasad
Jain or any discussion between him and
the Attorney-General the matter has
been delayed.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Would you draw
the attention of the Attorney-General
to expedite this matter?

SHRI FAKHRUDDIN ALI AHMED:
We have already taken up the matter
and we hope that the matter will be
disposed of soon.

The other question which he has
raised is regarding the employees who
are giving evidence or who are prepar-
ed to give evidence. On behalf of the
Company Law Department I can
assure the House that adequate protec-
tion has been provided to them. This
matter has been taken to the court and
an appeal against court’s decision has
been filed by Shri Shanti Prasad Jain.

s} THAAITAOT ¢ THY AT A

SHRI FAKHRUDDIN ALI AHMED :
We are taking all necessary action.

[ RAJYA SABHA ]
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St TAAAA © A FAT ST G qHy
AT A EW AT FA A !

SHRI FAKHRUDDIN ALI AEMED :
If my hon. friend is satisfied that T
have met all the points raised by him,
then I will not proceed further.

ot T - swe, A, ...

THE VICE-CHAIRMAN (SHRIL
AKBAR ALI KHAN) : Not now Mr.
Rajnarain. There are four names here,
I would call them so that they can seek
their clarifications. After that if there
is anything and if you also want to ask
anything, I shall come to you.

Mr. Kulkarni.

SHRI A. G, KULKARNI : In view
of the statement given by the Minister
for Industrial Development may I know
whether it is a fact that in the 'Times
of India’ dated 4th October 1966 it was
reported that Mr. Justice Gokhale of
the Tribunal has observed that Mr.
Cooper was an active member and
office bearer of the Swatantra Party
and he should not have been appointed
as Chairman of the Company. Mr.
Vice-Chairman, I want to go further
also. Perhaps this observation of Mr,
Justice Gokhale might have been
different or it might have been inter-
preted differently because I have not
seen the judgment but may I know
from the Government whether 1the
Government is aware that the present
Chairman of Bennett Coleman and Co.
is indulging in public activity ? Under
section 388(c) if a company is or has
been managed by any person in a
manner which is likely to cause or has
caused serious injury or damage to the
interests of the trade, industry or busi-
ness to which such company pertains
anybody can represent to the Govern-
ment. May I know whether under this
provision of the Company Law the
Government has received iwo memo-
randa one from the firm’s side and the
other from the workers’ side where
mismanagement has been alleged,
where misappropriation of funds has
been alleged, where abuse of power
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has been alleged and may 1 know
whether the Government will assure us
that they will take early steps to move
the Bombay High Court to change the
Chairman of the Bennett Coleman &
Co.?

SHRI FAKHRUDDIN ALI AHMED :
Sir. two questions have been raised.
One is with regard to the judgment
given by the Tribunal and I would like
to quote the wording of the Tribunal
itself which would remove all the mis-
understanding regarding this matter.
This is the quotation and these are not
my words :

“Some suggestions appear to have
been made that Dr. Cooper is an
active member and an Honorary
Treasurer of the Swatantra Parly.
Now, Dr. Cooper has not given any
indication as to from whom these
suggestions have emanated. In a
free and democratic country like ours
it would be difficult for any person
to keep aloof from political ques-
tions. He is bound to have his own
views and opinions. The holding of
certain political view or office would
be no disqualification for being
appointed as the Chairman of a Com-
pany. In fact, before sending his
resignation if Dr. Cooper had
approached us and complained about
the suggestions alleged to have been
made against his political ronnections
we would have ourselves {ried to
dissuade him from tendering the
resignation on this ground. In our
view the holding of the office of the
Honorary Treasurer or any other
office in the Swatantra Party as indi-
cated in his letter of resignation
would be no disqualification for his
continuing as the Chairman of the
Company.”

SHRI A. G. KULKARNI : T am talk-
ing of active participation in politics
by the Chairman. I am not talking of
the honorary post held by Dr, Cooper.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : That is all right;
you have made your point.

7—28 R.S./68.
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SHRI FAKHRUDDIN ALI AHMED:
It may be when the appointment was
first made he might have perhaps
demurred at the suggestion of appoint-
ing any person who might have been
closely connected as office hearer of
any political party. These are the
actual words used by the Tribunal
May I point out that it is very appa-
rent that the Tribunat! has held that a
person connected with any political
party is not disqualified from being
appointed as Chairman and in this
particular matter may I also point out
that the Chairman was appointed by
the tribunal, now the Court? So far
ss the Government are concerned, they
have no power of removal. And
according to the order passed by the
Tribunal only two Directors are to be
nominated by Government, four by
other parties and the Chairman is
appointed by the Tribunal. So if the
Chairman has to be removed he can
only be removed by the Tribunal, now
the Bombay High Court.

Now, we have received certain alle-
gations from the employees and also
some reports from the Government
Directors of the Company. The
matter is under examination and as
soon as it has been investigated what-
ever acflon is called for will be taken.

THE VICE-CHAIRMAN (SHRI
AKXBAR ALI KHAN): Mr. Bhupesh
Gupta.

SHRI A. D. MANI : Sir, I am a news-
paper man and, . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Your name is
not here.

SHRI BHUPESH GUPTA : Let him
speak.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): No, no, Mr.
Bhupesh Gupta.

SHRI BHUPESH GUPTA (West
Bengal) : I should like t» know

whether it is a fact that certain offi-
cers of this company brought it {o the
notice of the Government, including
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the Prime Minister, that because they
had given information and moved the
Government in the matter agaiast the
company’s malpractices and corruption
they were being persecuted by raeans
of all kinds of cases by the owners of
the company. I should like to know
whether—in this regard the rorrespon-
dence is with the Government—the
hon. Minister is aware that Shri
Shanti Prasad Jain and company are
using all kinds of methods to frustrate
the processes of law and also to influ-
ence certain people in the Goveinment,
the officials and others. Then, I should
also like to know how is it that when
il comes to a criminal case against Shri
Shanti Prasad Jain the matter goes to
the  Attorney-General the papers
being looked into, whereas in ovdinary
cases it is the investigating authority
which files cases and the matter is left,
well, to the court to decide. Sometimes
it may happen that the Government
may decide to withdraw the case. Why
is it in this case a kind of special
treatment is being given? Is it because
the person involved is Shri Shanti
Prasad Jain? Does it ensure the equa-
lity of law? Suppose it is not Shri
Shanti Prasad Jain, but a common
man, an ordinary man. Would the
matter have come up to the Attorney-
General for his opinion for initiating
criminal  proceedings? That| itself
shows that the Government either is
scared or they have other extganeous
considerations to treat Shri [Shanti
Prasad Jain’s case in a special manner.
Finally, I should also like to kngw why
Mr XKunte is being maintained there
on the Board, He is utterly fiseless,
he 1s an utterly useless fellow.|. .

SHRI A. D. MANI : He is a Mlember
of Parliament.

SHRI BHUPESH GUPTA ° Does 1t
matter ? Members of Parliamept and
some other people are wuseless] You
may be also useless. Therefoie‘ Mr.
Vice-Chairman, I am not questioning
him as a Member of Parliamept. but
a5 the nominee.

BANKA BEHARY | DAS

He is dccepting it.

SHRI
(Orissa) :
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SHR! BHUPESH GUPTA : Ii Mr.
Mam does not accept it, who wiil
accept it. Now, therefore, I should
like to know why he is bhemng kept,
firstly because he is not doing anything,
and secondly because of my complant
that he is using the Times of India’s
resources for this type of propaganda. ..

SHRI A. D. MANI : For example?

[Tue Depury CHAIRMAN in the
Chair.}
SHRI BHUPESH GUPTA: For

example, he is a great anti-communist,
the General Secretary of the BKD and
he is there to disrupt all the United
Fronts in the country. Now, this
gentleman had been utilising the
columns of the Times of India and his
position in order to get all these things
published in fhat group of papers.
Besides there have been many com-
plaints agaifist him. Well, why has
the Government got such a fancy for
this man Kunte? Cannot they find
some other person more acceptable to
the workers and certainly not s¢ much
prejudiced in his views and who wants
te utilise the resources of the company
for his own propaganda? 1 can give
instances of corrupt practices hy Mr,
Kunte, but I leave it for ‘he present.

(Hon. Members stood up)

THE DEPUTY CHAIRMAN: I
think we must observe the rules of
procedure. Only those who have
given notice to put questions may put
questions very briefly and this must be
enforced in this House. It is Half-an-
Hour Discussion and not one hour. The
normal procedure is all questions are
replied together. Mr. Krishan Kant.

SHRI B. K. P. SINHA (Bihar):
Before the question is put, I would like
to bring one matter to your notice. It
is a very established tradition of par-
liamentary democracy that no adverse
reference by name can be made to a
Member of the other House of the
same Parliament. It has become. . .

(Interruptions.)
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THE DEPUTY CHAIRMAN : Please.

SHRI BHUPESH GUPTA : I repeat
Kunte is indulging in malpractices.

SHRI BABUBHAI M. CHINAI
(Maharashtra) : Is it the privilege of
Mr. Bhupesh Gupta every time he
speaks that he goes on repeating
things? (Interruptions.) I want to
know whether he can attribuce such
things. .

SHRI BHUPESH GUPTA: What

are you talking?

SHRI BABUBHAI M. CHINAI © ..
to a Member of the other House. You
are not to shout. . .

SHRI BHUPESH GUPTA : K is my
privilege.

SHRI BABUBHAI M. CHINAI:
You cannot do that. He caannot be
allowed to hehave like this in this
House. . .

SHRI BHUPESH GUPTA :
not shout. . .

SHRI BABUBHAI M. CHINAI: He
is a Member of the other House,

You can-

SHRI BHUPESH GUPTA : Ask him
to sit down. - Ask him to sit down.

SHRI BABUBHAI M. CHINAI : Ask
him to sit down. You must sit down.

SHRI BHUPESH GUPTA : Whenever
I expose him, he goes on shouting. He
1 a. .,

(Interruptions.)
SHRI BABUBHAI M. CHINAI : He
is shouting. . .
SHRI BHUPESH GUPTA : * * *

THE DEPUTY CHAIRMAN : Mr.
Sinha is on hig feet, I want to hear him.

Mr. Sinha. (Interruptions.) Lét us
carry on this business.
SHRI GODEY MURAHARI (Uttar

Pradesh) : Mr. Sinha is speaking on
something and I do not know on what
I would also like to speak.
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SHRI BABUBHA]I M. CHINAI : The
decorum and dignity of the House
must be maintained, * * *

SHRI BHUPESH GUPTA : I am not
here at your pleasure.

(Interruptions.)* * *

THE DEPUTY CHAIRMAN : Please
take your seat.

SHRI BHUPESH GUPTA : * * *,
SHRI BABUBHAI M. CHINAI : **#
SHRI BHUPESH GUPTA : * * *

THE DEPUTY CHAIRMAN : Please
sit down. I think all this abusive lan-
guage that has been used will have to
be expunged, I shall go through it
very carefully. Mr. Sinha, do you want
to draw the attention of the Chair to
any particular thing? Please do so.

SHRI B. K. P. SINHA : 1 will be
very brief. I have already caid that
it is a well-established convention
evolved after centuries of c¢xperience,
in the interest of dignity, in the interest
of the dignity of indivdual M=2mbers,
in the interest of the harmonious func-
tioning of the two Houses of a Legisla-
ture, that no adverse reference by name
should be made agalnst a Member of
the other House. I think this conven-
tion should be observed and if it is
violated, the name which is adversely
commented upon should be expunged,

SHRI BHUPESH GUPTA : No, no.
I have not said anything.

THE DEPUTY CHAIRMAN : Mr.
Godey Marahari.

st M AR (ITTTW) 5 Ao
Fo Mo fag wEa ¥ w9 F fagwa §
F6 I fer AR ITF AR Y T WY
oo FCAT ARATE | SR Tg Fgl
f frefl qax Ara d AR A At AN
YT A Aer awar | F sAar faw

*Expunged as ordered by the Chair.
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[ @12 gl
ag arg  fearm wmgar § f o afen-
¥ dfew A ag o g & B o)Ay
¥y WET @AM W g9 a9 8
R IT Yy Ag W AT Argar §
FTAZ WG AL & fF aga & WeaAafad
FFE W qriegrie § R 9T
qga ST ar arferrrie & R aee
Frag sfuw gwr afgd 5 37 w3
F ggi femw FT @3 ) @ AWAAE
JraT FT a8 FgA1 {6 foedy &7 am G
¥ gxa g ag faagar woq § < ag fed
qifggieq TSR ¥ fgaw ¥ A
TR

THE DEPUTY CHAIRMAN :
Krishan Kant.
tion briefly.

SHRI KRISHAN KANT (Haryana):
Madam Deputy Chairman. . .,

Mr.
Please put vour ques-

SHRI A. P. CHATTERJEE : Madam
Deputy Chairman. . .

THE DEPUTY CHAIRMAN : Please
read the Rules of Procedure. You cite
the rule. 1 wish you open the took
of Rules of Procedure and read it. Yes,
Mr, Krishan Kant.

SHRI KRISHAN KANT : The hon.
Minister while replying to Mr. Rajna-
rain referred to the allegations Mr.
Rajnarain made. I think he need not
take them seriously. 1 think be is do-
ing it because there are some allega-
tions—I do not know whether they are
correct or not—about the party’s collu-
sion with them. I do not know whether
it is a fact or not. He is trying to wash
them. He need not take them serinusly,
Secondly, can the Minister also 1ay on
the Table of the House the memoran-
dum submitted by the leaders and also
the complaints which the Government
director has referred to the Govern-
ment? "What are those complaints?
Thirdly, how long the Government will
take to decide and take action on the
two memoranda and the report of the
two Directors? Then, I want to know

[ RAJYA SABHA |
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whether the Government of India ask-
ed the Directors to press the Board of
the “Times of India” to accept the
Wage Board award because they repre-
sent the Government? The Govern-
ment is committed to accept it and it
is the “Times of India” management
which is standing in the way of an
early settlement of the dispute hetween
the workers and the management. I
want to know how the Government of
India is dealing with it.

THE DEPUTY CHAIRMAN: Mr
A. P. Chatterjee. Mr. B, K. P. Sinha
brought the question that no name
should be mentioned here. Keep that
in mind.

SHRI BHUPESH GUPTA: Why are
you saying that ? We are not mention-
ing any Parliament Member,

(Interruption.)

THE DEPUTY CHAIRMAN : Order,
Order, Mr. Chatterjee.

SHRI A. P. CHATTERJEE : I shall
confine myself to one aspect of the
matter and I shall put one question
very briefly. It is this. As far as the
criminal case is concerned, we under-
stand that the criminal case has been
sent to the Attorney General for opi-
nion. The point is this and I am ask-
ing this question, As far as the crimi-
nal case is concerned, the file has been
with the Attorney General admittedly
for more than six months. The Attor-
ney General is a busy person, every-
body knows. All lawyers are supposed
to be busy. Even if they are not busy,
they call themselves busy, and the
Attorney General must be Dbusy.
He is a busy lawyer, he certainly must
be busy. Therefore, would the Minis-
trv try to get the opinion from the
Attorney General within a reasonable
period by chasing the matter? That is
the first question in regard to this
aspect.

Another question which arises from
this aspect of the matter is this. Did
the Ministry or any representative of
the Ministry go to the Attorney Gene-
ral and have any consultation with him
on this matter? That is the second
aspect of this question.
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The last thing which I shall ask him
is this—I shall be brief. In answer to
the question on the 29th July the hon,
Minister said that as far as the Bombay
High Court case is concerned it will
be heard next month. That would
mean that it would be heard in August.
Now he is again repeating the words
“next month”, Will the hon. Minister
enlighten the House whether “next
month” is an abstract concept or really
means any particular month.

THE DEPUTY CHAIRMAN : Mr.
Alva.

St TSATTRY ¢ WA, L,

THE DEPUTY CHAIRMAN :
name is not here.

Wt AT ¢ 47 & e W
fFrm @ | 30 qE @TFE A TS I
ST X IEH &1 e W« s
UF ET A G T waw w1 @A
AT FE AEY qFATE | ST gEIR
A9 WTgY AGT T T A IIN FEr
aifs =N ey IEEd wEF
qU GH A & AT TTREHOT HY
TR | 95 HedAT ¥ & g g A9
qEF A |

THE DEPUTY CHAIRMAN : Please
sit down. Mr. Alva.

Your

SHRI JOACHIM ALVA (Nominat-
ed) : I want to know from the hon,
Minister when there will be a idnality
about the Times of India business. You
know that two editors of the Times of
India and the Economic Times met the
late Pandit Nehru and presented him
a formidable memorandum about the
misdeeds of the Times of India. The
employees are in confusion; the man-
agement is worse; and most objection-
able things are taking place. Plesse
let us know when you will have a
finality about this. You know how the
present management of the Times of
India wag born; it was born in sin.
Please let us know when you are going
to have finality on this.
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SHRI FAKHRUDDIN ALI AHMED :
I would briefly refer to many of the
points which have been raised. First
of all the question was raised as re-
gards the employees of the company,
May I point out, as I have already said,
that whenever cases of punishment
against some of the employees ara 1e-
ferred to us, whatever is possible is
done and adequate protection is given
by the Company Law Board. These
persons are rendered the necessary
assistance. In this connection I would
like to point out that against five per-
sons there was a suspension order, and
the company has now filed an appeal
against the order of the Tribunal which
had decided on the application that
this suspension order should be with-
drawn, and the appeal is now vending
before the Tribunal and it will be dis-
posed of.

Regarding the question that Shri
Kunte should be removed, I nave
already replied to this question that
it is not within our competence to re-
move Shri Kunte because he was
appointed by the Tribunal, now the
Bombay High Court. We have receiv-
ed certain allegations from the eraplo-
yees of the Times of India as well as
from one or two of the Directors which
are under examination. After exami-
nation and investigation if any action
is called for, we shall certainly take
necessary action to move the High
Court.

One of the Members wanted a copy
of the representation made by the
employees to be placed before the
House, I have no objection to do that,
and that will be placed before the
House.

So far as the delay in these cases is
concerned, I have already pointed out
that so far as we are concerned we are
not responsible for this delay. I have
given dates according to which the pro-
ceedings have been postponed {rom
time to time, and Shri Chatterjee com-
plained that last time I said that this
case in the Bombay High Court wculd
be taken up next month. I am only
conveying the dates fixed by the High
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Court, and 1t 1s not within my juris-
diction to fix the date I am told that
the cage will be taken up by the
Bombay High Court in the morth of
September

So far as the criminal matter 1s con-
cerned, the matter, as I have said, »
pending with the Attorney General and
I shall certainly request mm to expe-
dite the disposal of his opinion so that
we can take necessary action

THE DEPUTY CHAIRMAN
Prime Minister,

= TIANREN ¢ WAL .. L.

The

THE DEPUTY CHAIRMAN I chall
quote the rule.
Y AR ¢ F, TA FIE F

s )

THE DEPUTY CHAIRMAN . Rule
60, sub-rule (5) :

“There shall be no formal motion
before the Council nor voting The
member who has given notice may
make a short statement and the

Minister concerned shall reply

shortly”.

Now the Prime Minister
STATEMENT BY PRIME MINISTER

RE EVENTS IN CZECHOSLOVAKIA

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) Madam Deputy
Chairman, 1t 1s with a heavy heart and
with a profound sense of concern that
I have to report to this House certain
events which are currently taking
place 1n Czechoslovakia.

We have always been deeply com-
mitted to the cause of freedom every-
where We have stood for certain
principles as guitding and informing
our attitude to International events
The principle of non-interference by
one country mn the internal affairs of
another constitutes the very basis of
peaceful co-existence We have ilways
believed that international relations
should be governed by respect for the
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soverelgnty and independence of
nations, big or small We have always
stood for the right of every country to
develop 1ts personality according to its
own traditions, aptitudes and genius
India has always raised her voice
whenever these principles have been
violated

Sir, the House 1s aware of the re-
ports which have come through the
world Press and radio as to the nature
of the developments which have taken
place 1n Czechoslovakia We have also
made enquiries from the diplomatic
missions of the countries concerned as
well as others, and continue to be
close touch with them The armed
forces of the Soviet Union and jour of
1ts Warsaw Pact allies began crossing
the Czechoslovak borders at about 0330
hours IST They are now reported to
pe 1n Prague and other towns of
Czechoslovakia.

In the early hours of this morning,
the Soviet Government, through their
Charge d’Affaires in New Delhy, inform-
¢d us that the Governments of the
Soviet Union and four of its Allied
countries of the Warsaw Pact had
decided to send their armed forces into
Czechoslovakia, Hon’ble  Membhers
have presumably seen the statement
which has since been put out by the
Soviet news agency, Tass, stating the
view point of the Soviet Government

Although 1t was only after oyr cwn
independence that we were able to
establish diplomatic relations with the
Republic of Czechoslovakia, we have a
long history of friendship towards
Czechoslovakia and its vahant people
I recall, as I am sure many of my
colleagues on both sides of the Houses
will remember, the tragic and feteful
events of 1938 and 1939 Even then
our sympathies were with the people
of Czechoslovakia in their traval and
my father gave poignant expresswn to
them I am sure that the House will
join me 1n conveying to the people of
Czechoslovakia the profound concern at
the turn which events have taken so

soon after what appeared to Le a
peaceful resolution of problems and
differences  between  Czechoslovakia

and 1ts allies.



